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MOST URGENT
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF POWER)
DELHI SECRETARIAT g LEVEL, B-WING,
| P.ESTATE NEW DELHI - 110002

. ; 2
No.F.14(64)/ Power/VS/202 1/3992, Dated: 3° /’ /202/

To

The Dy. Secretary (Legislation),
Question Branch,

Delhi Vidhan Sabha,

Old Secretariat
Delhi — 110054

Sub: Un-Starred Question No.144

Sir,
Please find enclosed copy of reply of the Un-Starred Question No.144 for

04.12.2021 (100 Copies each along with a data in PDF File Format in pen drive)
for your kind information and further necessary action at your end please.

Yours faithfully,

Encl. As above @.f/?\')\y’ QsA)

30
(R.S.Samria)

Dy. Director (Power)
Copy to:-
1. The Director, Directorate of Information and Publicity Department, Delhi
Vidhan Sabha, Old Secretariat, Delhi - 110054 (150 Copies)
2. The OSD to Minister of Power, GNCTD
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R. 8. SAMRIA
Dy. Direclor
Department of Power
Govt. of NCT of Delhi

Delhi Secretariat, New Delhi
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: ] lalnt like: New Connectlon, Temporary Connoctlon, Load Enhancement, Load Reduction, Permanent
3?;'2%‘3"332:!3’3 oml::%%noc%%‘rr\‘pShmlng of Moter and Sorvice ling, Narmo Change, Category Change, Billing, Reading of Meter, MeteNring
Problems Fau\tleumUSlowI#mlSlolon&. No Current/failure of power luppIE Voltage fluctuation, Load shedding/scheduled outages, Non-
working ol( Streot Light, Reporting of theft of electricity/ Unauthorized Uso of Electricity.

¥

DISCOM BRPL BYPL TPDDL NDMC
24x7 Toll Free | 19123/39999707 19122/39999808 19124/ 1800-208-9124 19121/011-49993555
No
gusizzer - (Mon-Fri 09:30AM to 05:30PM & Sal- 09:30 AM to 01 :00PM)

en ,
Discom's www.bsesdelhi.com www.bsesdelhi.com hitps Matapower-ddl.com hitps:livrwws.ndme.qov.in
Website
Mobile App BSES APP BSES APP TPDDL Connect NDMC311
Official Email ID | brpl.customercare@re | bypl.customercare@relianc customercare@tatapower-ddl.com caref@ndmc.gov.in
for Filing lianceada.com eada.com
Complaint
NOTE:

The distribution licensee shall also provide the details for Pull/ Short Code SMS Service and Web Chat for registration of complaint by
consumer.

If complaint is not resolved timely or complainant is not satisfied with the response/ resolution provided, and if desires, the complainant may
approach to the below officials for further clarification/ resolution, at their respective Division customer care centres: -

STEP 1: Customer Care Officer/ Customer Relation Executive

STEP 2: Business Manager / Customer Service Manager / Dist. Manager

STEP 3: Circle Head/Divisional Chief

If still not satisfied with the resolution, consumer may write at:

STEP 4: Head Customer Care of DISCOM (BRPL, BYPL, TPDDL & NDMC) mentioned below according to area of operation.

Postal BSES Rajdhani | BSES Yamuna Power Ltd. | Tata Power Delhi Distribution New Delhi Municipal Council

Address for Power Ltd. (BRPL) | (BYPL) Ltd.(TPDDL) (NDMC)

forwarding Customer Care, BSES | Head, (Customer Care, | Customer Complaint Analysis Group Execunve_Englneer

complaint in Bhawan, Behind | Jhilmil Corporate Annex | (CCAG) at TATA Power — DDL, Commerc!al De'pganmenl '

writing Nehru Place Bus | Building, CBD-ll, | CENCARE Building, Opposite C-2 New Delhi Municipal Council
Terminal, Nehru | Karkardooma ~ Delhi - | Block, Lawrence Road, Keshavpuram, | Shaheed Bhagat Singh Place, Gole
Place, New Delhi - | 110032 Delhi - 110035 Market, New Delhi - 110001
110019

Complainant aggrieved by non-redres: g e y the CGRF may make a represntatio to the Ombudsman at the fllowing address:

Electricity Ombudsman

B-53, Paschimi Marg, Opp. Tagore International

School, Vasant Vihar, New Delhi - 110057

Email: elect ombudsman@yahoo.com

NOTE: '

+% The Forum shall not entertain a grievance if it pertains to the same subject matter for which any proceedings before any court, authority or any other
Forum is pending or a decree, award or a final order has already been passed by any competent court, authority or forum.

% The Forum shall not entertain grievances falling under sections 126,127,135 to 139, 142, 152 and 161 on matter related to Assessment, Appeal to

appellate authority, Theft of Electricity, Theft of electric lines and materials, Punishment for receiving stolen property, Interference with meters or works

of licensee, Negligently breaking or damaging works, Punishment for non-compliance of directions by Appropriate Commission, Compounding of

offences and Notice of accidents and inquiries respectively of the Electricity Act, 2003.

In matters related to Unauthorized Use of Electricity (UUE) under section126 of Electricity Act, 2003, complainant may prefer an appeal under section

127 of Electricity Act, 2003 before the Additional District Magistrate of the district being the Appellate Authority.

The Jurisdiction to deal matters related to theft of electricity lies with Special Court.

This Public Awareness Bulletin No. 13 shall supersede the earlier PAB-8.
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Issued in Public Interest by
Delhi Electricity Regulatory Commission
Viniyamak Bhawan, C-Block, Shivalik, Malviya Nagar, New Delhi-110017
Telephone: 011-41080417, Website: www.derc.gov.in

Dy. Dirce
Dey arinsnt 01 FOWS
Govt. cf NC1 G LS

Deihi Secretaniy e
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GOVERKMENT OF NATIONAL CAPLTAL TERRITORY OF DELRI
(DEPARTMENT OF POWER)
DELHI SECRETARIAT, 8" LEVEL B-WING
. NEW DELHI-110002
§67 .11 (09)/2007/Power/2.£07 2817 ‘Dated: 03" August, 2018
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Sub: Policy on the shifting of HT {11KV, 33KV & 66KV) / LT400V)
Electricity Transmission Lines posing threat te human lives —
Modification of Cabinet decision No.1588 dated 09.11.2009 thereof.
The Coundil of Ministers, Govt. of NCT of Delhi vide decision no. 2604 dated
31.07.2018 on the subject cited above has considered and approved the

following in respect of the existing policy on shifting of HT/LT Lines:

R Tn case of colonies set up under.20 point prograrnme in the rural area,
the shifting of HT/LT lines would be done through the fund of Govt.
from the budget of Power Departiment which would provide for 100%

of the cost of shifting.

ii. In respect of other rural areas, like Lal Dora areas and extended Lal
Dora areas, the cost of shifting of HT/LT lines would also be made from
he funds of Govt. from the budget of Power Department which would

provide for 100% of the cost of shifting.

iii.  In respect of farmhouses, the entire cost of shifting will-be borne by
the affected consumers. In case of farmers other than farmhouse
owners, 100% of the cost of shifting is to be borne by Govt. from the

budget of Power Depariment.

iv. In respect of regularized unaucharized colonies including urbanized
. villages and resettlernent colonies, 100%: of the cost of shifting is to be

borne by Govt, from the budget of Power Department.

v. In case of HT/LT lines passing through Governmernt institutions, public
authority buildings, schools, hospitals, colteges of public nature and

—
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) which are owned by the government, 1309 of the funding wouid DS

met by the concerneg depariment/ agency for shisting of the lines.

vi. .. 1n case of private institutions of a public nature like educational and
health institutions etc., 100% of the cost of shifting is to be borne by

the concerned institution.

vii.  Scope of the policy of HT/LT lines will include the HT transmission lines
of 11KV, 33KV as well as 66KV and LT lines of 400V.

e

(Sudnir Sharma)
Dy. Secretary (Powser)
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Copy o : -

pr. Secretary to Lt. Governor, Delhi.
Spl. Secretary to the Chief Minister, Delhi.
Council of Ministers, GNCTD
All MiAas, GNCTD
30 to Chief Secretary, GNCTD
Lddl. Chief Secretary, GNCTD
Al Pr. Secretaries / Secretaries, GNCTD
> Pr. Secretary (UD), GNCTD
LY. Secretary, DERC
10.Dir (0), DTL
11.CEOQs, BRPL, BYPL & TPDDL
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Annexure =T

GOVT. OF NCT OF DELHI
DEPARTMENT OF POWER
8th Level, '8’ Wing, Delhi Secretariat,
I.P. Estate New Delhi

No. F.6(S)/Power/Discom/ZOZO/Vol.I/ §5h Dated: ,,?3/ /1 /202—/

Sub:  Policy on the conversion of 11kV bare conductor to insulated conductor
posing threat to human fives.

The Council of Ministers, Govt, of NCT of Delhi vide Decision No,3046 dated
05.11.2021 on the subject cited above has considered and approved the following;

POLICY for conversion of 11kV bare conductor to insulated conductor:
\\N

L PROCEDURE

ili.

v,

The Distribution Companies ( DISCOMs) will define the priority of conversion
of 11kV bare conductors with insulated conductor by identifying the areas

Department.
The Power Department will send the detailed proposal along with estimate
for the work to Delhi Transco Limited (DTL) for its verification and vetting,
Delhi Transco Ltd. will check/ verify the feasibility of the proposal submitted
by DISCOMs. DTL will submit the duly verified proposal & vetted estimate
to Power Department,
The proposal of "Conversion of 11Ky bare conductor to insulated conductor”
should be Supported by the report from the Revenye Department tg confirm
and certify the followings:
(1) The area for which conversion of 11kV Bare Conductors are being
proposed is ejther:
a) Regularized unauthorized  cojonies (with  year of
regularization), or

b) Urbanized Village/resettiement colonies, or




vi.

vil,

I

c) Colonies setup under 20 point prograrmme in Rural Area, or
a) Rural Area like Lal Dora and extended La/ Dora,
€) Unauthorized colony with Name and Registration Number,

(2)  The Khasra number(s) of the respective Revenue village/ ares
through which the 11kV Bare conductor is passing.

After receipt of Revenue Department report, Power department GNCTD will
issue acceptance letter to the concerned DISCOM to execute the proposed
work.

DISCOMs will obtain necessary permissions, if any, from concerned
departments for conversion of 11KV bare conductor to insulated conductor,
Upon successful execution 8 issuance of Utilization certificate by concerned
DISCOM, Delhi Transco Limited (DTL) shall submit the post verification
inspection report along with photos of before and after completion of the
project to Power department and certify that the work has been done
strictly as per prescribed norms, rules, regulations and conditions,

Subsequently, the funds would be released to the concerned DISCOM, as
per the acceptance letter.

Terms and Conditions for payment

i The conversion of 11kV bare conductor to insulated conductor would
be done through the fund of Govt. from the budget of Power
department @ 100% of the cost of conversion of 11KV bare
conductor for the following areas:

a. In case of colonies set up under 20 point programme in the
rural area.
b. In respect of other rural areas, like Lal Dora areas and

extended Lal Dora areas.
c: In respect of farmers other than farmhouse owners,

d. In respect of ‘regularized unauthorized colonies’ including
urbanized village and resettlement colonies,




(f\
= . In respect of ‘unauthorized colonies’ 100% of the cost of conversion
Is to be borne by Govt. from the budget of Urban Development
department in line with the policy No.F.627/UC/UD/2012/1609-1617
dated 28.09.2018 for shifting of HT/LT lines.

iii. In respect of farmhouse, the entire cost of conversion will be borne
by affected consumers.

iv. In case of 11kV lines passing through Government Institution, Public
authority buildings, schools, hospitals, colleges of public nature
which are owned by the government 100% of funding would be met
by respective department/agency for conversion of conductor.

V. In case of private institutions of a public nature like educational and
health institution etc., 100% of the cost of conversion is to be borne
by the respective institution.

@ LA
2770 1292 )
(R.S. Samria)
Dy. Director (Power)

Copy to:-

1. Secretary to Lt. Governor, Delhi.

2. Secretary to Chief Minister, Delhi

3. Council of Ministers, GNCTD

4. All MLAs, GNCTD

5 SO to Chief Secretary, Delhi

6 All Addl. Chief Secretary/Pr. Secretaries/ Secretaries, GNCTD

7. Secretary, DERC

8. Director (Opr.), DTL

9. CEOs, BRPL, BYPL, TPDDL
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